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In the Central Administrstive Tribunal

.- Calcutta Bench

MA No0,21¢ of 1997
(OA No.63I of §996)
|
1
Present : Hon'ble Mr. Y, Purkaysstha, Judig

Sachindra Ngth Naskar

i
Vsﬁ

G, S.' I
|

For the Applicant

ial Member

Dr, D.C. Bh%ttacharya, kdvocate

For the Respondents: Mr, B, Mukhérjee, Advocpte,

!

Heard on ¢ l17-0.98 !
|

ORDER

i
id. Advocate Mr. Mukherjee on behal

filed reply to the OA to-day and hé submits tH
the reply to the other side. But #d. Advocate
applicant was not available, However, he subn
instruction from the department thgt the impug

(Annexure-Sl to the application) has been c¢anc
|

2. In view of the aforesaidicircumstand

cation has becomq ipffuctuous because the sbov

by the authority and thereby, application is d

Copy of the order may be kept in récord after

Advocate.

(D

Date of Judgement : 17-9-08

f of the respondents has‘
1at he has served copy of
Mr. Bhattacharya for the
its that he has got |
néd order dated 10,4,97!
elled by the Bepartment;

es, I find that the appli-

e order has been withdrawn

isposed of accordingly,

guly attestation by the’

Purkayastha )

Member (J)

e



